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A true copy of Letter of Acceptance dated

120.10.2021  issued to M/s  Triveni
Engineering & Industries Ltd by RIICO.

"4, | Annexure R-3 . ’ 6
A true copy of Acceptance dated 20.10.2021

| given by M/s Triveni Engineering &
Industries Ltd to RIICO.
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A true copy -of the work order dated X -\A
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8. | Annexure R-7
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issued to M/s Kapoor Singh & Company for
construction of boundary wall.
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
| BENCH, NEW DELHI
EXECUTION APPLICATION NO. 42/2019
- ORIGINAL APPLICATIONNO.I 124/2015
IN THE MATTER OF: :
Sumitra Devi - ...Applicantm
i " : I Versus = -
 CPCB.&Ors, — | - " ...Respondents

ADDITIONAL AFFIDAVIT ON BEHALF OF STATE-OF
RAJASTHAN (RESPONDENT NO.1) -

I, KK Kothari, aged about 53 years, presently Sr. Regional Manager,
RIICO Limited Unit — I, Bhiwadi, Tehsil — Tijara, District — Alwar,
Rajasthan, presently at New Delhi solemnly affirm and declare as
under: | '

1. That, the Deponent, am the Sr. Regional Manager of Unit — I,
‘Bhiwadi Industrial Area, Rajasthan State Industrial Development and
_Investment Corporation Limited (“RIICO”) and I am well conversant

with the facts and circumstances of the matter and authorised to

swear this affidavit on behalf of the State of Rajasthan.

2. That vide order dated 04.02.2021 in the present OA No. 124/2015 the
Hon’ble Tribunal had directed as folllows:

“Accordingly, while diréct-ing the state of Rajasthan and its
authorities to take prompt.: emergency measures in the rﬁ;ztter
for compliance of rule of law and protec_tion of public health
aﬁd the environment, we direct the | CPCB to assess
compensation for the damage caused to the environment so
far, after giving due opportunity to the representatives of the
State of Rajasthan and its authorities and also to the
representative of state of Haryana and undertaking site visit, if

necessary. This process may be completed within three
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months. The status of compliance as on 30.04.202]

may be verified by the joint committee and report furnished by

| 15.05.2021 by é-mail with copy to the- states of Rajastha; ‘and
Haryana to enable them tlo file their response. If any, before
the néxf date. While verifying the compliance status of member
unit in meeting the PETP norms/standards may also be
verified and the mechanism setup for regular monitoring.”

. That pursuant to the order the joint committee comprising of

members from the RSPCB, MoEF and the CPCB could not conduct’

the site visit within the stipulated time owing to onset of second wave
of pandemic (COVID-19). The joint committee visit for verification
could only be conducted from 3%t 5" August‘2021. It is pertinent to
highlight that the entire State machinery was redirected towards
handling the crises arisiﬁg out of the second wave. However,
subéequeﬁt to such the inspection the Report._éould finally be released
bﬁly on 13.10.2'()21 and the ‘}sar.'ne ‘'was prbvided to the parties
including the State of Rajasthan on :14.'.1 0.2621. |

. That vide this a.fﬁdavit{the State hereby .sublm'itsl details of corrective
measures adopted, wherever required, by State singularly and in

collaboration with RIICO are as follo'wsé |

A. The CETP cohtrol the discharges at the outlet point.

(Direction no. 02)

Compliance details:

a) The effluent from Industrial area Bhiwadi is treated upto
tertiary level at CETP, Bhiwadi of 9 MLD capacity. This

CETP is operated and 'maintained by Bhiwadi Jal

e
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‘,Pradus'hénNiv-aran Associétien i(BJiPNA)l, an SPV constituted
by the bleneﬁciary Industries. The _treated‘ effluent from CETP
is pumped upto Matila Village after which effluent flows
ender grav{ity uiato industrial areath’ushkhera in close conduit
pipeline leid down by RIICO. Therefore, BJPNA ensures the
quality of | treated efﬂhuent. aie perv pres.cribed disc;arge
standards upto outlet point.

b) It is further pertinent to submit that RIICQ and other :‘.State
méchineries have made joint efforts fer utilization of treated
effluent and about 3 MLD treated effluent is being utilized for
development of green belt, parks and sprinkling on roads in
indusfrial. area Bhi@adi to control dusf emissions.

c) M_oreover, an effort has been made by the State of Rajasthan
thfouéh various machineries. in order to utilize 100% of CETP
treated effluent wherein a project for up-gfadation of existiné
CETP to 6 MLD ZLD pl‘g‘rit with reject management system
ineluding Conveyance Syetem to collect effluent from

industries and reuse - of treated water system at Bhiwadi

Industrial Area including O&M for 10 years_ has been

sanctioned under "Special Central Assistance" with grant ef
! Rs. 146 Cr. by Government of India on 11.12.2018 Which wes
obtained by the State after repeated follow ups, requests and
communication with the Government of India.
d) ‘Subsequent to the grant of Rs. 146 Cr. by the Govemment of
India, meetings were held for discuseing’ the modaljties of the

_Prbject upon which a procurement committee was constituted
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on .29.05.2019 for selection of Project Management
IC.onsu.ltant (PMC) and other issues. After finalisation of
document for selection‘ of Consultant, bids were invited on
12.09.2019 but the first round was rejected on account of
higher rates by a single bidder.

e) The bid for. Consultant was re-invited on 12.12.2019m and
Excel Tech Consultancy and Projects Pvt. Ltd. was appointed
as Project Management Consultant (PMCV) for this work and
the work order has been issued on 30.01.2020 after follenving

.the 'pre-req_uisite tendering process and in-house preparation
_ andlapproval of DPR for inviting Request for Proposal fef‘ |
_selection of PMC Consultant. A true copy of the work order
| dated 30.01.2020 issued to M/s Excelll Tech Consultancy anti
Projects .- P\;/t.' Ltd. is anne_xed herewith and marked as
| Annexur’e R-1.

f) Further, the DPR and tender docum‘ent has been prepared by

the PMCV C_ensu1tant after undertaking numerous meetings at
‘Bhiwadi and Jaipur in presence ef representatives of RPCB,
SPV etc.

g) The tender for Upgradation for existing CETP to 6 MLD ZLD
plant 'with reject Management System including cenveyance
'system to cotlect effluent from indnstries and re-use treated
water at- tndustrial area Bhiwadi including 10 ye'ars O& M

~ was invited on 16.04.2021 with estimated c‘ost of wotk
amounting to Rs. 168.33 Cr. The financial bid fer this work

were opened on 26.08.2021 (after the Joint Committee
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inspectioin) and RIICO has issuled Letter of Acceptance to
.Trii/eni Engineering & indnstries Ltd. on 20.10.2021.
Subseqnently Triveni Engineering & Industries Ltd. has given.
its consent to accept to tii.e LOA en 20.10.2021 and RIICO hés
issued work order to Triveni Engineering & Industries Ltd.
amounting to Rs. 174.95 Cr.The work will be started at
ground r_wit.hin 15 days. A true copy of tl'ie Letter of
Acceptance issued.by RIICQ dated 20.10.2021 is annexed
herewith and m-arked as Annexure R-2. A 'true co;;}; i‘ef
Acceptance_ ~dated 20.10.2021 gi\ren by M/s Triveni
Engineering & Industries Ltd to RIICO is annexed herewith
and marked as Annexure Rl-3. A true copy of the work.order
- dated 20.10.2021 issued. to -M/s Triveni Engineering &
Industries Etdby RIICO 1s annexed herewith and marked as
'Annex'u re R-4. | |
- h) Tile work s scheduled to be finished b}i 06.05.2023_.
subsequent to which the treated effluent wili be 100% utilized
by the beneficiary Industries and for the development of
Green belt, plantation etc which has already started and is an

ongoing process.

It is most humbly submitted that State has made sincere efferts to

resolve the issue of utilization of treated effluent from CETP

Bhiwadi. It is humbly submitted that while calculating EC, the
fortnigh.tly monitoring reports of RPCB have been considered

and any ongoing violation could not have escaped the knowledge

~
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of RPCB which would have taken appropriate remedial

measures/action against BJPNA, if required.

.B. Similarly the projects in relation to establishment--and

construction of STP should also be given priority by the State

Government and they should be installed without any undue

delay (Direction no. 14).
COmpliance Details:
a) Nagar Parishad Bhi‘wadi had taken up the work of laying of
Sewer Line and construction of .5 STP‘s & 3 septages under
AMRUT YOJNA of total capacity 12._7 .MLD. Out of these,
04 nos. of :STP'.s located at Rajasthan:Housing.Board (I.SMLD),
Mundana Mev (2MLD), Santhalke (BIMLD) and near exieting
STP (3MLD) have already commiSsiened whereas STP at
Khanpur‘ (QZMLD) could not be cc')mbleted due to Stay by the
Hon’ble High Court since 17. Ol 2018 and 3 Septegee locafed et
‘Sahdod (0.5 MLD), Godhan (0.4 MLD) & Udalpur (0.3 MLD)
also commlssmned and runnmg successfully The delay in
commissioning of STPS'& Septages took place for varlo.us
enavoidable reasons such as delay in allotment ‘of Hindrence
free land from other departments which are not effributable fo
Mumclpal Council Bhiwadi even few of the hmdrancevs like
High Court stay on 2.0 MLD Khanpur STP ,the p1pe line laymg
work has been delayed due to.non construction of ralvl;vay

- crossing by DFC. These. issues still persists as on date, which

are beyond control of state department. The detail analysis of

/MB



delay is attached herewith fo‘r' your ready referem;; és
Annexﬁre R} S (Colly.)

b) Operation and Maintenance of these 4..nos of STP's is being
done by L & Tl(Larson &Tubro Co.)

c) Nagar Parishad .has appointed MNIT Jaipur as a consultant for
STP Water Re-Use plant. |

d) The Villag'es such as Amlaki and other left out areas has been

: .con'_sid,ered in AMRUT 2.0 YOJNA and the fresh DPR Pro‘j;os;ﬂ

has been receivéd from MNIT Jaipur. “

e) Remaining House sewer connection will be completed 'sﬁbbn

with joint operation of Municipal Council and BIDA Bhiwadi.

C. The waste collected on the dredgsed materials sha‘li‘""be

deposited at the site which is to be identified by the state

e e

osovernment. The state should identify the site within four

weeks from today and it will be the responsibilitLof the RﬁCO

to_ensure that the dredged material or any other waste

collected from the Industrial cluster is stored in accordance

\i Coe ‘ with law and relevant waste rules at that site. The waste should

be stored in accordance with law with .the relevant waste' rules

ah

(Direqtion no. 15).
Compliance Details:.
| a) RIICO has earmarked 34,729 sqm land for development of n.o.n-
hézar_ddus solid waste dumping yard at. industrial area Rampur
I'Munde.lna, BHi‘wadi. For scientiﬁc' develépment of solid Waste
* disposal site, RIICO has  given :-pe.rlﬁi'ssi'on to Bhiwadi Jal
PradushanNi\./arah As_sociation (BJPNA); an SP.V, oﬁ 24012018

G
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® | 3
A true copy of the permission granted to BIPNA on 24.01.2018 is
annexed herewith and marked as Annexure R-6.

b) Moreover, on request submitted by BJPNA, R_IICdv‘_?:'{.'h'as
constructed a Reinforced Cement Concrete (RCC) boundarywwall
around the solid waste disposal site with cost of Rs. 74,89,590/-
(RS. Seventy Four Lakhs eighty nine thonsand five hundred and
‘nmety only). The construction was completed on 09.09.2020. A
true copy of the work order dated 30. 01 2020 1ssued to Kapoor

'_Smgh and Co. for constructlon o,f boundary wall is annexed
herewith and marked as Annexure R-7. | S

c) Moreover BJPNA has entered m an agreement W1th Sarthak
Samudaylk Vlkas Avam Jan Kalyan Sanstha (SARTHAK) on
25.09.2020 for Recycle Plastic Waste Management wherem
Sarthak will run the project with 1nstallat10n of plant & machmery
for segregation and recycling of waste and oollection ofuéolid

Lo

waste materlal from the industries etc.” A true “copy of the

agreement dated 25.09.2020 entered into between BJPNA _and

Sarthak Samudayik Vikas Avam Jan Kalyan Sansthaj 1s ann:ened
herewith and marked as Annexure R-8. o

d) As per. terrns of the agreement dated 25.09.2020, RtIIY'CO

constrﬁcted .a shed of size 3000 sq ft for setting up Material

| Recovery Facmty (MRF) with cost of Rs 20 60, 485/- Thls work

has completed on 05.04. 2021 A true copy of work order dated

20.11.2020 issued by RIICO to Mohan Constructlon Company for

construction of.shed in dumplng yard is “annexed herew1th and

\marke_d as Annexure R-9.

/W'



) Thereafter, Sarthak Sanstha inférmed RIICO on 28.06.2021 dﬁ‘ring |
a joint meeting that they have proéured 4 machines to run Material
Recovery Fécility Centre and a power connectioh of 150 kwatt is
required‘tb run the plant. It was decided that RIICO shall take up
the Wérk; neces;ary for release of 150 kWatt power connection
requiréd to run Material Reédvery Facility. Accofdingly, following
actions were :taken wbyRICO-

i Demand note (Rs 2.53L'a.cs & Rs 0.81 Lacsj ’-d(epvo-si';clv’.l;;
RIICO to JVVNL for 150 kWatt Power connection. A irue

| --copy' of the demand note dated 12.07.2021 -submitt.el(‘:'l'by
RIICO to JVVNL is annexed herewith and | marké& as
Annexure R-10. e

il. Construction of Guard Room & Meter‘Room;nv&iﬂrl | cost of

Rs. 5.21 Lacs. Work is expected to be completed by

31.10.2021.

)/ iii. RIICO has issued work order worth Rs. 11,10,.693/- for

Electrification work required for release of 150 kW power
.conn_ection at MRF facility for operation of linachine}s}:. As
~ per the present étatus work is expected to be completed by
© 31.10.2021. A true copy of the work order dated 23092021
issued to RC Enterprises for electriﬂcation wérk c‘).f MRF 1s
anhexgd hefewith and marked Annexure R-11.
f) Furthé'rmore, Sarthak Sanstha has éssﬁréd',star'ting cbllectién of

recyclable/ non-recyclable material frOm- the industries 'from

31.10.2021 and c;dnsé_quently start the functioning of MREF centre.

R SR P
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solid waste disposal site at Bhiwadi by allotment of land_: Q‘n -'

concessional basis and providing minimum required infrastructure

fof,operational of MRF facility.

D. The RIICO and the State Government shall work out on the

proposal for .reuse_of the treated effluent of water from the

CETPs/STPs. It shall be the duty of all concerned including the

industries that under no circumstances any water -or effluent.is

permitted to he collected around the industria‘l clusters.or-inside

the cluster (Direction no. 16)

Compliance Details:

a) Itis most 'humbly subtnitted that as presented ih Res;;dnse to'Pdint
A, State has made sincere efforts for comptying with the directi'ohs
of this Hon’ble Cdurt. State has made joint efforts foh Utili‘zattdn of
treated effluent .and about 3 MLD. treated efﬂuent 1s'be1ng utlhzed
for development of green belt, park and sprinkl-inélw:of roads of
industrial area Bhiwadi to eontrol dust emissions, which has

_ lcontri.but'ed in reduction of abstractidn of ground water.

b) It is further submitted that all the pre-requisite work hav's been

completed and the work is bound to commence subsequent to the
| issuance of the work order dated 20.10.2021 to M/s Trlvem
Engmeermg & Industries Ltd S

c) Despite the best efforts of RIICO in complying w1th the dlrectlond

of this Hon’ble Tribunal, the work for 1mplementatlon of the

project has been delayed by a minimum period of one year due to

first and second wave of Covid-19 Pandemic which was beyond

\&oﬂw)




human cohtrol. It is aleo pertinent to suomit that in the extreme
crises iln the second wave of the pandemic, the officials of RIICO °
.v»l/ere' r'e—d'irected towards ensurrng regular supply of oXygen as
mandated by the Hon’ble Supreme Court and the Government of
India precluding them to perform their duties in cohiplying_ w1th
the directions of this Hon’ble Tribunal. (_ nmexunt B-12.)(Colly. )

s AvweriBy R-13 (C«ll,)
5. Response to_other observations and recommendations made by

the committee:

a. In reply to paragraphs 1 and 2 it is submitted‘-trra't Monioipal

' Council has appointed MNIT Jaipur as consultant for STP water
re-use plant and also Municipal Council has reoai-red'ajDPR
Proposal through MNIT Jaipur to provide seweraéei"dethvz/%rljir—i
village .»Amlaki and other left out areas. These work has been

Lo

considered in AMRUT 2.0 Yojna and after its implemeﬁ'tatiiorl' the

treated waste water STP shall oe recycled and re-used for
® , plantation and industrial use. T
| Meanwhile, the treated water of STP's .will be 'ut-ijlizjed for
: piantarion and industrial use. | .
b. In reply. to paragraoh 3 and 4 lit.vis ‘subm-itred‘ thatl the contie(nts of
‘s'ubr'nission‘s :made in paragraphs 4 (A)and'(D) arereheduponlt
is further submitted that RIICO has already 1ssued a work order
:dated 20.10: 2021 in favour of M/s Triveni Engmeermg &
,Industries Ltd; and the work is likely to be completed within 18
months. - |
c. Inresponse to paragraph 5(a) and (d) it is sulomitted __that the Nagar
Parishad has setup 4 .STPs for segreg‘aﬁng domest1cwastefrom

\é@“w
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industrial effluent and once all the households are cpnn@_cted,

| doméstic wasté, will not reach the CETP.
d. The contents qf the paragraph 5(b) are pertainivné the sstéte .bf
| Haryana andl'the same may be directed to take, necessaryv action.
“e. The contents of the péragraph 6,7 and.9 .are'pertaini‘ng:. th,e s,téfe of

Haryana and the same may be directed to take necessary action,

VERIFICATION

Verified at New Delhi on this 28th day of October 2021 that.the cc%mtenfs of
the above affidavit are true and correct to my knowledge and béliéf, thét no

part of it is false and that nothing material has been concealed there from.
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Rajasthan State Industrial Development & Investment Corporation Ltd. : C p
" (A Rajasthan Government Undertaking) o l 3
Udyog Bhawan, RIICO Chowk,, Bhiwadi (Unit-)
- TellFax: (01493) 223070 (0) 224439 (R) 220169 (Fax)
CIN No.: U13100RJ1969SGC001263

RI' “BSTIN: 08AABCRAEISIHZW , '
w . L

- Email: bhiwadi1@rlico.co.in
Work Order

| EXCEL TECH CONSULTANCY AND PROJECTS PRIVATE LTD , * No. Uf42)/2015-2020/10578

Plot No 10&11,Natraj Nagar,Imli Phatak UBN No.
Jaipur 302015 - ' ‘ Date 30-Jan 2020

e

Subject: REQUEST FOR PROPOSAL SELECTION OF PROJECT MANAGEMENT CONSULTANT FOR "Up gradatlon of mdustnal
effluent management system of Industrials Area Bhiwadi District Alwar Rajasthan."

Ref. Tender dated 10-Jan-2020

Dear Sir,

~ With reference to your Tender dated 10-Jan-2020 is hereby accepted on rates & mentioned hereunder with total amounting to Rs. RS.
" 16,130,511.00 (In words Offe Crore Sixty One Lakh Thirty Thousand Five Hundred Eleven Rupees'Only) without any condition.

-$No. : Particular ' Qty/G-  Unit Rate fAmoun‘t
P Schedule ‘ e
1 Pro;ect Management Consultant for implementation and overall management of pro;ect related to up-gradat|on 1 JOB 16, 130 511 OO 16 130,511, 00

: of existing Common Effluent Treatment Plant at Bhiwadi as per the TOR Specified in section 5.4 for Stage 1, II
&Ill and bid documenls condmons

~n

- W

The stipulated dates of commencement & completion shall be 644Feb-2020 & 03-Feb-2022 respectively. The work is executed as per bid
documents and the directions of Engineer Incharge. You are requested to execute the Contract Agreement on non-judicial stamp worth
Rs.40330.00 within 7 days.from the date of issue work order. You are also advised to contact the concerned ‘Engineer Incharge for layout and
start the work,failing which it shall be deemed specific to time of given in tender that you have defaulted and the earnest money deposited by
you shall be forfeited without any notice. :

You have to maintain the prorate progress of the work as follows & special attention be also given on quality of work. If the work is not
completed within scheduled time period,L.D. will be levied as per Corporation rules.Mile stone.wise prorate progress and payment will be
governed by the condition of bid documents ' ' ' :

Also you have to submit the copy of PAN card, which is mandatory, GST registration, etc will be deducted as per rules. No any extra/excess
work will be executed against this order without the approval of competent authority. '

am

" Thanking you,
Yours faithfully,

Unit Head

Copy To:-

1. Advisor (EM), RIICO Ltd Udyog Bhawan Tilak marg jaipur for kind information please
2.Financial Advisior,RIICOLtd. Udyog Bhawan Tilak marg jaipur for kind information please.

3. Ggneral Manager (Civil), RICO Ltd. Udyog Bhawan Tilak marg jaipur for kind information please.
4, General Manager (EM), RIICO Ltd. Udyog Bhawan Tilak marg jaipur for kind information please.
5.GM (F-IPI) RIICO LTD Udyog Bhawan Tilak marg jaipur for kind information please.
6.5r.DGM{Law) RIICO Ltd. Udyog Bhawan Tilak marg jaipur for kind information please.

7. President, BMA/BCCI Bhiwadi alwar raj for information . '

8. T C Bhatt,RM,Bhiwadi-I.

9. Sh Gurmeet Singh, RM RIICO Ltd Bhiwadi-I,

10.5h.Manoj Bansal ARM, RIICO Ltd Bhiwadi-l.

11.President,SPV,BJPNA office oppscte Bus stand bhiwadi

12. Master File/ Concerned File.

Unit Head
Bhiwadi (Unit-l)

S o Anexue|K ) 1

16,130,511.00
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ryvem - . ng@Pfolects trivenigroup.com

& ENGINEERING & INDUSTRIES LTD. ' . & www trivenigroup.com

. Date: 20" October 2021

§

Sr. Regional Manager
.RITCO Ltd., Bhiwadi Unit-I
RIICO Chowk, Bhiwadi,
Distt. Alwar, Rajasthan

Subject Acceptance of the tender for the work of Up gradation of existing CETP plan( by
installing 6.0 MLD ZLD Plant with Reject Management System including
Conveyance System to collect effluent from industries and reuse of treated water
‘system at Bhiwadi Industrial Area including O&M for 10 years :

Dear Sir,

This has reference to your letter no. IPl/Tech/Accept/U-5/295 dt 20.10.2021 for the Acceptance
for the work "Up gradation of Existing CETP plant by installing 6.0 MLD ZLD plant with reject
management system incl. conveyance system to collect effluent from industries & reuse of
treated water system at Bhiwadi I/A incl, O&M for 10 yrs". :

We hereby give our acceptance for the same and assure that we shall abide all the terms and
condition of the tender including all the communication from either side.

We also confirm that the discount of Rs 50.00 Lac offered by us vide our mail dt 25.09.202]
shall be propomonally adjusted in the BOQ 1 to 4.

Wc_a_ look forward for a long association with you.
Thanking You,

Yours faithfully,
For Trlvem Enginegs

150 9034:2415
-

Registered Office: Water Business Group; A-44, Hosusry Complex Phase-il Extension, dea Uttar Pradesh 201 305, India.
GIN No.: L15421UP1932PL 022174
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Rajasthan State Industrial Development &
Investment Corporation Limited

{A Rajasthan Govt. Undertaking)

RIICO Chowk, UdyogBhawan, Bhiwadi -1

S AT FRGT Ph. No. : 01493 — 222336, 222965, 223186
Fax No. : 01493 - 220169

No.: U (42)/1/2021-22/9 ggo
, Date : 20.10. 202}

- Work Order
Triveni Engineering & Industries Ltd.,
Water Business Group, A-44, Hosiery Complex,
Phase-II Extension, Noida, Uttar Pradesh-2013035

Sub:Upgradation of existing CETP plant by installing 6.0 MLD ZLD Plant with Reject
- Management System including Conveyance System to collect effluent from industries and
reuse of treated water system at Bhiwadi Industrlal Area mclndmg O&M for 10 years.

Ref:- Tender dated 15. 04.2021
Dear Sir,

Your tender dated 15.04.2021 and further negotiation dated 25.09.2021 with your final acceptance

- vide letter dated 20.10.2021 for the work of “Upgradation of existing CETP plant by installing

6.0 MLD ZLD Plant with Reject Management System including Conveyance System to collect
effluent from- mdustnes and reuse of treated water system at Bhiwadi Industrial Area including
O&M for 10 years” is hereby accepted on rates mentioned here under with total amounting to
Rs 174,95,66,641.37 (Rs. One Hundred Seventy Four Crores Ninty Fives Lacs Sixty Six
Thousand Six Hundred Fourty One and Paisa Thirty Seven Only), as detailed below :-

Particualars ~ Qty/G-Schedule Rate Amount (in Rs.)

{ BOQ-1:Conveyance system 237895702.00° 9.488% Above 260467246.21
i (RUIDP SOR 2017)

BOQ-2:Road restoration (ROAD
| WORKS BSR 2019,NH BSR 2017 315702697.80 11.73% Above 352734624.25
{ JAIPUR CIRCLE) .
i BOQ-3: Rf'fuse (RUIDP SOR 2017) 103429127.00 6.78% Below 96416632.19
!
i BOQ-4: Upgradation of Existing
§ CETP; Installation of 6.0 MLD
; . ZLD and 0.3 MW Solar Power
¢ Plant) _
[Ttem No. H-1 25 Nos 110960.00 Each 2774000.00
,{ Item No. H-2 25 Nos 119548.152 Each 2988703.80
TItem No. H-3 25 Nos 57760.00 Each 1444000.00
[rem No. A4 6000 KL 5472.00 Per KL 32832000.00
“Ttem No. H-5 800 KL 19904.40 Per KL "15923520.00

e
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Ttem No. H-6 500 KL 22116.00 Per KL 11058000.00
Ttem No. H-7 "200KL 38334.40 Per KL 7666880.00
Item No. H-8 300 KL 31945.8248 Per KL 9583747.44
Itern No. H-9 100 KL 61924.80 Per KL 6192480.00
ftem No. H-10 1Job 784320.00 Per Job 784320.00
Item No. H-11 1 Nos 168948.00 Each 168948.00
Ttem No, H-12 62 Nos | "3914.00 Each 242668.00
fltem No, F-13 [5Nos | "5349.52 Each T40242.80
Ttom No, H-14 A Nos 14405.04 Each 57620.16
Ttem No. B-15. 1 Nos 316572.30 Each 316572.30
Item No. H-16 15 Nos 22708.80 Each 340632.00
Item No. H-17 4 Nos 27770.40 Each 111081.60
Item No. H-18 39 Nos 6706.24 Each 261543.36
Item No. H-19 I Job 500000.00 Per Job 500000.00
Item No. H-20 1Job| - 564500200.64 Per Job 564500200.64
Ttem No. H-21 1Job|  15000000.00 Per Job 15000000.00
BOQ-5: O & M of CETP for 10 - '
years period from the date of
commencement of CETP
(Upgraded)
Item No. H-1 (for 1* year) 1.00 Year |  20915592.00 Per Year 20915592.00
Iteni No. H-2 (for 2" year) 1.00 Year|  23007151.20 Per Year 23007151.20 |-
Item No. H-3 (for 3" year) 1.00 Year | 25307866.32 Per Year 25307866.32 |
Item No. H-4 (for 4" year) 1.00 Year | 27838652.95 Per Year 27838652.95
Item No. H-5 (for 5™ year) 1.00 Year | 3062251825 Per Year 30622518.25
ftem No. H-6 (for 6™ year) 1.00 Year | 40027059.00 Per Year | 40027059.00
Item No. H-7 (for 7" year) 100 Year | 44029764.90 Per Year 44029764.90
Item No. H-8 (for 8" year) 1.00 Year | 4843274139 Per Year 4843274139
' Item No. H-9 (for 9" year) 1.00 Year 53276015.53 Per Year 53276015.53
Item No. H-10 (for 107 year) . 1.00 Year |  58603617.08 Per Year 58603617.08
Total cost of Work (BOQ 1 to BOQ 5) 175,45,66,641.37
Less: Discount on BOQ 1to BOQ 4 (To be discounted proportionately) 50,00,000.00
Work Order Amount 174,95,66,641.37

The stipulated dates of commencement & completion shall be 07.11.2021 & 06.05. 2033,
respectively (Total time period for completion and commissioning of development part of the
project shall be 1 Year and 6 Months & time period for O & M of the project shall be
10 Years). RIICO is the implementing agency for development part and after commissioning of
project, the entire scheme will be handed over to BJPNA to look after for 10 Years O&M period.

The work is to be executed as per enclosed "G"/"H" schedule and the directions of Engineer
Incharge. You are requested to execute the Contract Agreement on non-judicial stamp jssued by
- Gowt, of Rajasthan worth Rs. 25,00,000.00 along with deposition of unconditional bank guarantee
as performance security amounting to Rs.5,24,87,000.00 (3 % of Work Order amount) within
'10 days from the date of issuance of work order. Rates quoted by you for BOQ 6 & BOQ 7

-90"‘

2l
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(Power Loading and PNG) remain unchanged after negotiation and shall be part 'of contract
agreement. -

You are also advised to contact the Con‘cern,ed Engineer Incharge for layout and start the
work, failing which it shall be deemed that you have defaulted and the earnest money deposited by
you shall be forfeited without any notice. '

You' have to maintain the prorata progress of the work & special attention be also given on ql.xallty
of work. If the work is not completed. within scheduled time period, Liquidated Damage will be
levied as per Corporation rules. Other terms and conditions shall be as per tender document and
contract agreement. ' o | '

Also you have to submit the copy of PAN card, which in mandatory, STP from mining department
and GST registration certificate, etc. Deductions will be as per rules. No any extra/excess work
will be executed against this order without the approval of competent authority.

Thanking you,
Yours faithfully,

ﬁ ”~
(K K Kothari)
Sr. Regional Manager
'RIICO Ltd, Bhiwadi-I

Copy to:-

‘/f CGM (F-IPI), RIICO Ltd, Udyog Bhawar‘l,‘TilakMarg, Jaipur, for kind information please.
2. GM (Civil/EM), RIICO Ltd., Udyog Bhawan, TilakMarg, Jaipur for kind information please.
3. President, BMA/BCCI, Bhiwadi, Distt Alwar (Raj.) for information.
4. Chairman, BJPNA, Bhiwadi, DisttAlwar (Raj.) for information.
5.RO,RSPCB, Bhiwadi, Distt Alwar (Raj.) for information.
6. Mining Engineer, Alwar,(Raj.) for information.
7. Sh Shiv Kumar, RM, RIICO Ltd., Bhiwadi-1.
- 8. ShD K Agarwal, RM, RIICO Ltd., Bhiwadi-1.
9. Sh.Manoj Bansal, RM, RIICO Ltd., Bhiwadi-I.
10.8h. Rakesh Kr.Meena,Dy.M(Fin.) RIICO Ltd., Bhiwadi-1. |
11.M/s. Excel Tech Consultancy & Project Pvt Ltd.Natraj Nagar,Imli Phatak,Jaipur for
information. o .
12.Master file. .

o=, 'ﬁé‘_ :.34
Sﬁegionam;%ager
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¢ OFFICE OF THE MUNICIPAL COUNCIL BHIWADI{Alwar)

Sr. No:NPB/2021/spl-1 . ' Date:-19.10.2021 L D

To,

Regional manager

Riico Bhiwadi

N Sub.- regardfng infpfmat_ion asked by joint corhr_nittee .

sir, | ) |
s it request_éd under the above subject the information sought in relation to

the letter is as follows. |

1 Notice for proper O&M and other corrective measures has been given to L&T (Larson and Tubro

Company):

2. Municipal Council has appointed MNIT J'aipur as Consultant for STP -waier reuse plan.

3. The villages such as Amalaki and others which are left out from seWer_age network laying as been

considered in AMRUT 2.0 and the fresh DPR proposal received by MNIfJaipur.

4. House sewer connection hé; been started with joint operation of Municipal council and Bida

Bhiwadi work will be completed as be soon.

So, Sir As pér the recommendation of joint committee time bound action plan

attached.

|
Co&mer

Municipal Council Bhiwadi
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OFFICE OF MUNICIPAL COUNCIL, BHIWADI (ALWAR)

To,

>/

Letter No: -0 < ' | Date: 2 - |—2<5]
Regional Manager,
RIICO, Bhiwadi
Subject: - | Regarding information asked by joint committee.
Reference: - NPB/2021/spl-1 dated 19/10/21.
Dear Sir,

With reference to the above-mentioned subject and references this is to
inform you that, construction of 05 STPs by Municipal Council Bhiwadi under AMRUT
scheme was allotted in 2016 but due to various reasons which are not attributable to
Municipal Council Bhiwadi land was not allotted in time and as on date 04 STPs are
com‘miss'ioned and running successfully (2.0 MLD Khanpur is under High Court Hold) and the
delay in commissioning of STPs took place for various unavoidable reasons which are
attached herewifh for your ready reference and few of the hindrances still persists as on

date.

Please go through the attached delay analysis and kindly waive off the

proposed penalty charges as the reason of the delay is not attributable to Municipal Council

Bhiwadl.

Cg@;@lﬁ% SieM

e



Municipal Council Bhiwadi AhV\eKV\V@ .

Bhiwadi Town - Delay Analysis - Issue & Hindrance Register R—s5 - ' e
B ‘ Annexure : (2/(2—-
Hindrance
S.No Issue/Hindrance Description ToFal daysof |- Remarks
. Hindrance
. Start Date End Date
1
- . ' : - Location of Land is changed from Ashadeep UIT Facility to RHB due to which
.1 |H . : 01-06-2016 20-09- - :
1 anding over of Dispute free STP Land . _0 09-2016 111 disposal length got increased 1.75km to 4.8Km from STP to OHSR
. N ' ' : We have been allotted the OHSR land on 01.03.2017 through letter
.2 |H OHSR . 01-06-2016 -03-2 ' -
12 |Handing over of Dispute free Land for 01-03-2017 273 MCB/NIRMAN/2016-17/102 after a delay of 240 days (8months) _
1.3 |Permission from PWD fc_)f Disposal line . . 30-05-2018 23-08-2018 85 Trenchless method -
2 _ _ .
Khanpur Land was acquired under -olice ‘ Land was acquired under police protection on 07-12-2016
2.1 P ) n 4 ] p 01-06-2016 07-12-2016 189 Tender Land was in Sheethal village (Govt Land) but it was shifted to
protection on 07-12-2016 -
. . - . Khanpur
2.2 Stay from Pollution Board due to NOC 04-05-2017 31-05-2017 27 There was stay from Pollution Board due to NOC in May'17 for a month
2.3 Stay from High Court o ~ 17-01-2018 1379 Presently there is a stay from high court
3 1ai
3.1 {Handing over of Disput;e free Land o "01-06-2016 05-05-2017 338 Land was made available by RIICO on request of Nagar Parishad Bhiwadi
. - It was not possible to execute multiple structures simultaneously. Actual Lad
3.2 |Extreme space constraint - » 05-05-2017 09-09-2019 429 size is 1300 Sqm Vs Contractual Land size 17700 Sqm. 50% Efficiency
. ‘ _ considered.
B : T == o
Hold Area for Sewer Pipe Laying is 250 m as the line has to be laid through
Box Culvert to be made by DFC. The ROW is 1ot clear. This is affecting
3.3 |DFC Issue 21-04-2017 1650 commniissioning of 1 8.5 Knis of Sewer network and 795 nos. of HSC. This
hindrance persisits tili date.
.. 7\
—_—
Pagelof3
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Hindrance -
S.No Issue/Hindrance Description - ' Total days of ' Remarks’ d
’ Hindrance ‘
a Start Date End Date
4_ -
4.1 |Handing over of Dispute free Land . 01-06-2016 - 05-12-2016 i 187 Land was acquired under police protection on 05.12.2016.
Hold Area for Sewer Pipe Laying due to this is 350 m as the land belong to
- . NHAI department. The ROW is not clear. This is affecting the Commlssmmng
4.2 |NHAI Permission . - _ 02-08-2017 - 28-11-2019 848 = |of Ghatal village, Santhalka STP catchment. -
- . ' Clear ROW from NHAI Department for execution of works was receivec_l on 28
11-2019 through PIU/BHP08/10/07/2019-20/1681

8 O S

5
5.1 |Handing over of Dispute free Land _|__01-06-2016 17-08-2016 - 77 _ ‘ -
As per contract agreement “VOLUME-I SECTION V - SCOPE OF WORK AND
) 5.2 Hindrance in Inlet connection, Disposal line & Solar 28-09-2019 13-04-2020 198 GENERAL SPECIFICATIONS” the treated water line is to be connected to the
" |Power Installation for Near Existing STP : existing OHSR of BIDA’s existing plant. But BIDA is not allowing to execute the
. , same.
- - : ' sC
5.3 S}l}e(z)?ll:g of Sewerline from Toll plaza to Mansa - 05-04-2018 13-04-2020 739 BIDA's already lfnd se'wer main line to be cleaned to enable us to go for H

’ : : 1. Against 1500 Sgmtr land Only 880 Sgmtr land was provided.
6.1 |Handing over of Dispute free Land / PHED Issue 01-06-2016 13-03-2018 ) 650 2. Additional 380 Sgmtr land was provided on 20-12-16"
' 3. A month was taken to solve PHED issue.

Sewer pipe length of 250 m of Sewer laying could not be lald as the proposed
6.2 [Hold Area in Shahdod catchment 02-08-2017 14-08-2019 742 line is passing through a private land and the public are not allowing to lay

the sewer line in this area

7
1. Total land allocated is 480Sq mtr. This compact area is not suitable for the
: . ' construction of 0.4MLD Septage STP.
7-1 [Handing over of Dispute free Land 01-06-2016 11-09-2017 467 2.Clear STP Land free from disputes with required area was alloted on 11-09-
2017.

Page 2 of 3 -



Hindrance : /

i - d
S.No Issue/Hindrance Description To?al ays of
) Hindrance
< Start Date End Date

5 &
1. Location of Land is changed from Amalki to Udaipur
. : 3 2. Till date the entire land is not hindrance free as a transformer is causing
. i . 01-06-2016 - -11- . .
8.1 |Handing over of Dispute free Land 6-2016 09 1.1 2017 526 obstruction at Udaipur Septage Part Land to start the construction activity on
) ‘|that land. .
. . . : The entire land was not hindrance free as Boréwell, peple tree, transformer is
8.2 |Udaipur 0.3MLD Septage Land Issue - 09-11-2017 22-05-2019 . 559 ‘|causing obstruction at Udaipur Septage Part Land to start the construction
. ' activity on that land.
-9

9.3 Hindrance due to NGT Order for stoppage of work at] - - -
"~ _|Bhiwadi Town, NCR Region

31-10-2019 05-11-2019 5 EPCA-R/2019/L-53 Dated 01-11-2019
04-11-2019 14-11-2019 10 EPCA-R/2019/L-56 Dated 11-11-2019
15-11-2019 - 25-11-2019 ~ 10 Supreme Court of India Record of proceedings Item No 304
25:11-2019 . 09-12-2019 14 Supreme Court of India Record of proceedings Item No 302
: . . . o ' Further to prevailing pandemic risk situation of COVID-19 across globe and
9.7 Pandemic COVID -19 Disease Lockdown throughout 19-02-2020 ) 17-08-2020 180 India, the planned prcf)ject progress got seriously effected/ stopped since 19-
country. - : - . . 02-2020.

—

cMe, W eD)

Page 3 0of 3



P1 ad shan vaaran Tlust (m sh@rt ”tke Trust/SPV”) f

R,Ajusthan Stqte Industrial- Dev elupnmnt &
Investment Corporation Limited

G 0 4 | (A Rajasthan Govt. Undertaking)
ROW WITH RAJASTHAN RIICO- Chowk, Udyog Bhawan, Bhiwadi-I
: Ph. No. : 0 1221186, 220070
Fax | = 220169
E-mail adil@riico.co.in
: . No. !

2\4 " 592D

Chairman, - '
Bhiwadi Jal Pradushan Nwaran Trust (BJPNI )
Bhiwadi, Alwar

Sub: Permission to use earmarked land on I
Non-Hazardous Industrial wastes at Industs
Ref.: Minutes of meeting dated 03.01.2018 S
(Industries). -

site of

Dear Sir,

. As per demsxon taken-in t:he fabove refened

Solid Waste Dumping Site
wastes ganerated fmm ‘ dust

The land bemg 80 @azmarked is bemg gan 01’1 g

& Condmons -

(i)  That the title of lang shall remain with RIB
char rges on tha land bemg used‘: _f;r such

! taxea, Ch@l’g@s, fees BT St

shal be paid-by T

ping of nen-hazardous
Bhibwadi and cluster of
surred-on development,

(ii) The land wﬂl be used exclusxvely E@r disp
solid industrial wasies gongrated: ‘_
surrounding Industy’ 5 :

D101 WOk Lescor/Bnglsh/Ghalsh hetes

R R SR
o

R e [N




J\]L/Bhlwadl'l

~ Encl : Site Plan as above.

N

P YRR

Yours fai;hful-ly,

. DOl Work/Offigial L-gx'ter/Eﬂth‘/Knglish'heiwr

The kcy plan showing de‘ngnated space/sites for d;eval-esp:ing facility of 'Sbi?id Waste

Dl&posal Site is enclosed

Thanking you,

(S.P. Shardul)
Sr. Regional Managet

C GM (EM) RIICO Litd., Jaipur.
R.O., RSPCB, Bhiwadi.
-GM, DIC, Bhlwadx. |

iz, Bhiwadi.
hiwadi for information and n@eessa:;.

C‘Opy also to

wamw Jﬁx%ww

R




A

‘(vi) The Trust/SP\/ shall also adhere Lhc P
(vii) The Txusi/SP‘V shall appomt a}

" (vm)

(‘?c)r

OO Woph/ O] Lesgiflinal :}Qigguale-t;qgﬁé." Lo

maintenance of land for creéiting; of such fac mes shall' be borne at s
own level by the Trust/SPV for that purposs.

(ili) Management & Maintenance of the Solid Waste Disposal Site will bc

carried out by the Management C@mmift,ﬁ‘ * e Trust/SPV.

CTE) & Consent to

(iv) The Trust/SPV shall thain Conse:
e dumping yard as

Operate (CT 0) from RSPCB arid sh
per the terms and conditions of consent §

RSPCB.

(v) The TrusUSPV. shall also obtain’ Bnvirenmental Closspnce ~for
 development of Dumping Yard from c" e %
EIA n@tlﬁcatmn 2006 & amended ma

ater A, Alr
Hon'ble

Act; Orders, - Circulars & G

NGT .EF/ PCB/RSPCB: or' aty
" develapmeﬁt'~and @p}eratwﬂ of such 5

!

Agcm:._ :

juring lana s
i oF E)m_fnpi

(ix) The land- slwﬂ E‘:a used m{y t’br the p

No otheracﬂwty shalk be pelmxtmé na




-~ (x¥)-.Incase of anydlspkv,l

:/OIF, Work/OMcis! etter/English/ Taghsty Lettor

il R A A e s T AR T T el

(i) RUCO will not be responsible; if any @

| (xviii)As per the BIA Neti:

>t

(xi) Requisite llcenses/permxssxons requxred for operauon of activities

permitted on land frorh other department of $State Government or Central
Government, as the case may be, shall be o ined by the Trust/SPV at
its own level. : |

fe}@g@/@;cmnis:si(nl is
violated/breached by the Trust/SPV or it e Trust/SPV or its

member shall be responsxble for the ﬁame |

(xil) In case of any dlspute among memb@v HSPV and
‘managing committes or any outsider, RIIG At i L
disputes. Further, RIICO shall not be Jiable 1ot any agesflosses
arising out ofsuch d1sputes SRS ‘

(xiv) An undertalung shall be furmshnd "by @
respectlve Trust/SPV to the effeot the
conditions of thls permigsion wnd |
towards operatlonal and mamtenan, 5 8]
site yard. | |

of RICO shall be bind
" may be. o

(xvi) lhe Tmst/SPV shall boun@l i‘f make 50 | %ﬂg given:

(xvii) RIICO will be free to t&ke aver the possas*mz@
unauthorized activity is t‘mml to \De performeegin "ﬁm
expired. After ex‘pﬁ /) 6,
extended for a pedip
on -d(i-s.e;ari;e-ﬁ{ion of!

{fication dated 14.0
is required for Cormmion- Mummpal S@;]ux ¥




=~

ﬁ;fﬂﬂ.%r—kmmﬂm.l.ﬂéw"ﬁhglf;biﬂjr.xgliaﬁ figtor

-7(1), as such Mumcxpal Waste from the mdustrtal arws, 1csldenﬁa areas
should not be allowed to dlspose/dump in the yau_d/sx,te -

(xix) The Solid Waste Dumping Sité shall be devele od 1 in sueh a manner that
the entry should be threugh speclﬁe gates with ~proper
arrangement. of watch and ward, The Age  engaged for
operatlon and maintenance of site should deployee fgeourity person
at the entry to check vehicles coming with non 'za dous wastes. Proper
reoelpt/parchl system should be devehp‘e‘@i ropad ‘of waste

disposal at the site be: mamtamed

(xx) The dumpm@, of wastes shou-k’d? be made
manner and in phased manner with reclamatio
area by levelling and plantatlon as sunulta'
with RSPCB. -

(xxi) The Tm%t/ﬁ‘ - ,
prepare plans/maps and ob-a_ 1
up the werkf I

(xxn) The Trusbl Py %haﬂ emurs*th
no-i il was ;
i ROW 4a. it Su |
measurmg fco siop such tenci@ oy jand

on. on non




| 82021 ' : Work Qrdertetter : p, Wn '_2

58 nvestmisiie Gorioration L. : '

Kapoor Singh and Co, T Mo U(42)2019:2020/40576
B:0.- A:26, Friends: colony, Karan kunj - Ve i B
'Gurjar Ghatal, Dharuhera : ;_‘-‘UBN Ne.

Rewarl Haryana " ‘Date 180 Jan~2020-

5§
5.\

Subject: Construction of Boundary wallyarouhd dumplng VaF ' alrarea Bhiwadl,
Ref: Tender ddted 30- Dec—201¢9 |

Dear Sir, ‘ | , ' T e .

: :ce,ndm_en.. '

anlcular

: SiNo, ,
l

p
Schedule (BUILDING WG)RK\S BSR 204 9)

1

L air g e i
- :

gregmenton non-
gried Engineer
ey deposited by

jork order

} if?the‘. workis.

N.card, which is mandatory, @sT regnstration
1St thus areier wttheut the appreval of compete

Al.sq you have-to submit the*fc:d y o
axtraloxosss work will be-ex;

Wilt-Head

Sopy.Foir

1. Genaral Manager (Clil
2. GM-(F-IPl) RHGO LB
3, President, BMA/BEC
4. Mi_ning.En‘g'in‘éér;AIWa_--‘ ¢
5. T C Bhatt,RM Bhiwadisl; - -
6. Sh Gurmeet Singh, RM RIGS L
7. Sh, Manoj kumar Bansal:ARMF
8. Master Flle/ Concerned File,

HEO LD BHIWADI | to execute the:work as:per; speciﬂcatlon

Wit Head
Bthadl (Units )

) !
!

$OEat oW e e aver o0 A1 U ARTE VA B ENEE Gl TR
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AT RAJASTHAN

-~ oo T e g e AGREEMENT
bR (For Reeyele- Plastic ‘Waste Manageme b,

THIS AGRCEMENT s entered inte.on this

and .

between:

(1) Bhiwadi Jjal Pradush‘
at Q\¥1\Lx St
Indla, refresented:
o Assoclatian" whieh axir nadll, untess exeluded’ by ¢
meating thereof, mean and‘.‘unclude its adrmmstratorq successa,_ ’
PARTY, . : ’

HE FiRST

END

J

~y - {2} Sarthak Samudayik Vifas Avam Jan Kalyan: Samtha Having. its of
Bagal Golden, Near Tnanspmrt aetza;sm Road, Bhopal, Mfadhv‘
i authonzed person, ' A

-l L & PSP, e 0 (
: Loy (%._:Q'S.\’}Ef!?;!%:ai*i@ﬂz){ Pretect” {8

and. include it athm lnistrra“ea rs, suecassers énﬂ:asslghs), OF TH‘E.,S

The BMA RHCO & SPCB are C@Heemvew naﬁer’md@t@ B8 tié«@ "Barties! md severally e Rarky axithe context
mqu:r% : = ' -

WHERFAS

> The S\Naf‘hh Bharat i "."' ot
g _d_.ddress ol The Prqurjpm aftindial
2014,

-t

;o s 4
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> Inline with ,
© Waste in. nge rb ) ang t

" with appra i Sciengjg 3 pait of SBM

pat@t hog e methads, Associ

s ang meth

goals: towards d:sposal & recycie of Municipa! Solld
1ation intends to take: ‘up solid waste management

> In pursuance g ods for treatment, disposal and management of solid waste.
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Subject: Elvctrification work of materfal recovery facility (MRF) solig was!
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Dear Sir,
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